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BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022
IN THE MATTER OF:

1. Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens

PeddaAmberpet village, Abdullapurmet Mandal

Ranga Reddy district, Telangana -501505

Mobile No:9391013054

Mail: indiraramayogi@gmail.com and others ...Applicants

VERSUS

1. Union of India

Rep. by its Secretary Union Ministry of Environment, Forest & CC
IndiraParyavaran Bhavan New Delhi-110003

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in and 32 others ... Respondents
INDEX
Sl.No. Date Description of the Document Page No.
1. 09-07-2022 | 31*t Respondent Counter 113
2. 7-06-2022 | Annexure 1. Telangana State level

Environment Impact Assessment Authority

(SEIAA) Telangana accept the TOR 14-23
PROPOSAL vide order No .SEIAA /TS/-
OL/RRD-953/2021, dated 7-06-2022

3. 08-05-2008 | Annexure 2 asst director of mines &
geology Hyderabad give license to this 24-33

respondent vide Proceedings
No.7409/s/2007 Dated; 26-07-2008

4. 08-07-2022 | Annexure 3 Deputy Director of Mines &
Geology, Telangana vide Notice No. 34
LOL/R/RGR/0034 Dated;-08- 07-2022

It is certified that all the documents contained in the above annexure are

true copies.

Date: 13.05.2022

For M/s SHONA ENGINEERS
o StYAna
Partner
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:
1.Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile N0:9391013054

Mail: indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akiti Rama Krishna Reddy

Age About 26 years, H.No.2-6

ChinnaRavirala, Abdullapurmet Mandal

RangareddyDist, Telangana-501505

Mobile No. 9666905777

Mail: advsravan@gmail.com ...Applicants

VERSUS

1.Union of India

Rep. by its Secretary Union Ministry of Environment, Forest &CC
IndiraParyavaran Bhavan New Delhi-110003

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in

2.State Environment Impact Assessment Authority
Rep. by its Member Secretary

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate

Sanat Nagar, Hyderabad-500018

Mail: ms-tspcb@telangana.gov.in

Mobile: 04023887600

3. State of Telangana

Rep. by its Director of Mines Department
Secretariat, Hyderabad-500022

Mail: dir-mines@ telangana.gov.in,
secy-mines@telangana.gov.in,

Mobile No: 04023221766.

4. Telangana State Pollution Control Board
Rep. By its Member Secretary,

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate Sanat Nagar,

Hyderabad-500018.
Mail: ms-tspcb@telangana.gov.in

Mobile: 04023887600

For Mis SHONA ENGINEERS
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S. District Collector

District Collector Office, Rangareddy District
Lakadikapool, Hyderabad, Telangana-500004
Mail: collector rrf@telangana.gov.in

Ph: 040-23235642, 23234774

6. District Collector

District Collector Office,
YadadriBhuvanagiri District
Bhuvanagiri, Telangana

Mail: collector-ydr@telangana.gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal

Rep. by its Owner: Buddidha Manish Reddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah

Plot No-267 /A, Road No-78Jubilee Hills,
Hyderabad-33. Mobile:9866416632 .

11. Tirumala Rock Sand Manufacturing Unit & Mine,
Rep. by its Owner: BudidhiNandha Reddy

Sy.No. 268, Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Telangana-500070.

Mobile :9848573399,

For M/s SHONA ENGINEERS
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12. KRC Infra Projects Mine & Stone Crusher

Sy No 268, Bandaraviryal

Rep. by its Owner Smt. K. Swathi,

H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar Colony
ESI, Hyderabad-500038.

13. Padmavathi Metal Industry

Sy.No. 268, Bandaraviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402 Himayat Nagar,
Hyderabad-500029 Mobile :9391190763

14. Sai baba Metal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007
Mobile: 9866099293

15. Sai Vikas Stone crushing Industries
Sy No. 56,57,58,64, Deshmukhi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri District
Telangana,508284

16. Sri Venkata shiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy No. 80,81,82,84, Desmukhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-3Sri Krishna Nagar Colony,
Dilsukhnagar, Hyderabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)

Rep. by its Owner: Jayasimha Reddy,

Sy No. 203P, Saddupally Village

Abdullapurmet Mandal

Ranga Reddy District, 501505. Mobile:9959899988.

19. S.V Constructions (B.Raghuma Reddy Constructions)
Rep. by its Owner: G.Shekar Reddy

Sy No. 202,203,Saddupally Village,

Abdullapurmet Mandal Ranga reddy District

Telangana ,501505.Mobile:9949266499.

For M/s SHONA ENGINEERS
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20. Ambica Infra Company

Rep. by its Owner, Sy No. 206, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana ,501505

21. Mayank Infra Company

Rep. by its Owner Mail: Not available
Saddupally Village, Sy No. 207
Abdullapurmet Mandal

Ranga Reddy District-501505

22. P. N. Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal,Ranga Reddy District
Telangana ,501505 .

24. K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505.

25. Venkatesh Hot Mix Plant ,Rep. by its Owner,
Sy No. 207, Saddupally village
Abdullapurmetmandal. Ranga Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmukhi

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagar,Kothapet,

Hyderabad ,Telangana-500060.
Mobile:9396751166

27. Alluri estates Pvt Ltd

Rep. by its Owner

Deshmukhi village

BhudanPochampalli Mandal YadadriBhuvanagiriDist
Telangana-501512 .

28. PSK Infrastructures and Projects Private Limited
Hot Mix Plant in Sy.No.79 Desmukhi village

Rep. by its Owner/ Incharge :P.Prasad

H.No 8-2-248/1/7/51, Panjagutta Telangana,
Hyderabad 500082 Mobile :7799443232.

For M/s SHONA ENGINEERS
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29. Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmukhi Village
Rep. by its Owner: K.Janga Reddy

H.No 17-1-391/5/577, Singareni Colony,

Saidabad, Hydcrabad, Telangana-500059

Phone No. 040-24076639 .

30. M/s Rock Crushing India Pvt Ltd.
Rep.by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501505,

31. Shona Engineers (Mine)

Rep. by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd

Sy.No.293/1, Banda Ravirala village

Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 315t RESPONDENT

I,C.sujana Son of aged years Rep by its Proprietor M/s Shona
Engineers (Mine)Sy.No. 268, Sy No. 268, ChinnaraviryalaAbdullapurmet
Mandal, Ranga Reddy 501505. do hereby solemnly and sincerely affirms

and make oath and state as follows:

1. 1 am the 31t Respondent herein and as such I am well acquainted with
the facts of the case.

2. This respondent denies each and every averment made in the affidavit
filed in support of the application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.

For Ms SHONA ENGINEERS
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3. With regard to the averments made in paragraphs 1 & 2 of the affidavit

is not related to this respondent and hence there are no remarks.

4. With regard averments made in paragraph 3 of the affidavit is denied as

false. It is submitted that the Telangana State level Environment Impact
Assessment Authority (SEIAA) Telangana accept the TOR PROPOSAL
vide order No .SEIAA /TS/-OL/RRD-953/2021, dated 7-06-2022
Annexure-1 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secretary SEIAA

5. With regard to the averments made in paragraphs 4 & 5 of the affidavit
is not related to this respondent and hence there are no remarks.

6. With regard averments made in paragraph 6(1) (i) of the affidavit is
denied as false. It is submitted that the Telangana State level
Environment Impact Assessment Authority (SEIAA) Telangana accept
the TOR PROPOSAL vide order No .SEIAA /TS/-OL/RRD-953/2021,
dated 7-06-2022 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secretary SEIAA. It
is submitted that the asst director of mines & geology Hyderabad give
license to this respondent vide Proceedings No.7409/s/2007 Dated;

26-07-2008 VALID from 26-07-2008 UPTO- 25-07-2023 Annexure-2

7. 1t is submitted that the Deputy Director of Mines & Geology, Telangana
vide Notice No. LOL/R/RGR/OO34 Dated; 08-07-2022 VALID UPTO 20

Years Annexure-3 issued license renewal of quqrries to this

Respondent.
8. With regard to the averments made in paragraphs 7 to 11  of the

affidavit is not related to this respondent and hence there are no

remarks.

For M/s SHONA ENGiNEERS
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9. 1t is submitted that the above application is came up before the Hon'ble
National Green Tribunal (SZ) Chennai on 18-01-2022 on the day the
Hon'ble Tribunal constitute the joint committee Para 10 read as follows,

“10. In order to ascertain the genuineness of the allegations
made in the application, we feel it appropriate to appoint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change (MoEF&CC), Integrated
Regional Office, Hyderabad, (ii)a Senior Officer from the State Level
Impact Assessment Authority (SEIAA) — Telangana, (iiij)ja Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (ivja Senior Officer from the Telangana
State Pollution Control Board as deputed by its Chairman/Member
Secretary and(v) District Collectors of Ranga Reddy District and
Yadadri - Bhuvanagiri District to inspect the area in question and
submit a factual as well as action taken report, if there is any
violation found. After inspection the joint committee have filed the
report before this Hon’ble tribunal on 22-04-2022 read as Para 6 as
follows;-

6. Observations of the Joint Committee (As per TOR):

i. The Number of such units operating in those areas:

It is humbly submitted that the total number of units in the mining zone are
as given below:

a. Number of Stone crushing Units: 14 (Rangareddydistrict) + 3 (Yadadri

Bhuvanagiri district)

b. Number of Hot mix plants: 9 (Ranga reddy district) +2

(YadadriBhuvanagiri district)

c. Number ofQuarries-24 (Rangareddydistrict)+7 (YadadriBhuvanagiri

district)

For Mis SHONA ENGINEERS
(. Sufara
_Partner
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ii. Whether all the units are having necessary permissions and
clearances as per the environmental laws:
It is submitted that mining zone area is existed prior to the EIA

notification 2006. Total number of quarries existed are 31. All of them have

obtained quarry leases from Mines and Geology Department. Telangana.

Out of 31 quarry leases, three (03) lease holders have obtained

environmental clearance (Annexure-A). Three (3) quarry lease holders have
not applied for EC and the remaining 25lease holders have applied for
environmental clearance under violation category as per the MoEF&CC
5.0. 804, dated 14.03.2017. However, 13 applications were returned to
the proponents due to short comings. 12 No. of Quarries submitted
additional information in the first week of April 2022 and it will be

reviewed by the SEAC & SEIAA.

All the operating 16 stone crushers in the area having valid consents Jrom
TSPCB and one stone crusher was issued with closure orders (List
enclosed-Annexure B).

The total number of Hot Mix Plants existed in those area is 11. Qut of
which one unit is not obtained CFO and remaining 10 units have obtained
CFO. However, TSPCB has issued closure orders to 9 units for not

complying with the CFO conditions (Annexure C).

If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

+ Show cause notices issued by TSPCB to the 29 Quarries for not having

valid CFO (Annexure-D).

e TSPCB has issued closure orders to one stone crushing unit (Annexure

B).

For M/s SHONA ENGINEERS
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10

¢ TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

iv. Whether the pollution control mechanisms provided by them are

sufficient to mitigate the situation of pollution being cdused or
account of their operations:

The main allegations of applicant are dust deposition, loss of agricultural

income and health issues due to crushing units and transportation. All the

stone crusher units have provided green belt, wind breaking walls, dust

bunkers, water sprinklers. Howeuver, the following may be provided to

mitigate the dust pollution.

« Three tier green belt around the units and along the approach road needs

to be improved.

« The height of Wind breaking walls needs to be increased around stone

aggregates/sand storage bunkers.

« Dust bunkers provided at the unloading points needs to be covered with

GI/MS sheets.

V. Whether any cumulative impact assessment has been done by
the authorities before permitting such large scale establishment of

units in those areas:

Environmental Impact assessments have not been carried out for the
Mining zone as it was declared vide G.0.Ms.No.89,dated 22.03.2006
i.e.prior to the EIA Notification, 2006.

The committee is of view that, Environmental Impact Assessment may be

carried out through CSIR-NEERI/any recognized institute to assess the

For Mis SHONA ENGINEERS
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11

cumulative impact of the project for appropriate recommendations for

remedial measures.

vi. Whether the ambient air quality in that area is in conformity

with the standard provided:

TSPCB has carried out Ambient Air quality monitoring in the area on

10.03.2022 to assess the Ambient Air quality. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not

sufficient to meet the situation, what is the nature of the
mitigating measures to be taken by them to avoid air, water as
well as sound pollution:

a) Cement Concrete/ Bitumen top road needs to be constructed from stone

crushing units to main road.

b) Three tier plantation along the transportation road needs to be provided

¢) Wind breaking walls/ Green net needs to be provided either side of the

petitionerAshramam to reduce the dust emission due fo transportation.

d) Engaging of separate vehicle for regular water sprinkling along the

transportation road.

e) All the transportation vehicles needs to be provided Tarpaulin cover
during transportation.

f) The units shall have a Separate Environmental cell to monitor the
environmental protection measures and status of compliance. g) Adequate

funding shall be earmarked to implement the environmental protection

measures.

For Mis SHONA ENGINEERS
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12

h) The units shall implement the required Pollution Control measures

stipulated in the consent orders/ Directions issued by the Board.

viii. Whether any damage has been caused to the nearby
agricultural area on account of the operation of these units due to
pollution caused and if so, what is the assessed quantum of

compensation for damage caused to the environment:

The Joint Committee visited the agricultural fields of the applicant and
other agricultural fields in the surrounding area. Dust deposition is found
over the applicant's land and on the existing plantation. There is no
agricultural activity observed during site visit, It was informed that

Agriculture activity was abandoned about 02 years ago. Agricultural report
is enclosed (Annexure-F). There are other paddy fields around the mining
zone area which are found to be good. There is no impact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to
cultivate other crops recommended in the agricultural report and in
consultation with agricultural officer of the area for better yield.
ix. Whether any excess mining has been done by the quarry
operators encroaching into the neighbouring areas and the areas
other than the permitted area as per the mining lease and
permissions (if any) granted and if so, what is the quantum of
compensation that has to be realized from such persons who are
violating the norms:

The Joint Committee has visited all the quarry leases represented
in O.A.No.9 by the applicant. The Surveyor of Mines Department was also

present and verified the boundaries of the quarry leases and found that

For M/s SHONA ENGINEERS
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13

the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.

X. The Joint committee is also directed to ascertain the
compensation payable Jor the violations committed by them, apart
from assessing cost of restoration of damage caused to the
environment and if there is any violation found, what is the nature
of action taken by the requlators against such violators:

The quarry lease holders have submitted application for
environmental clearance to SEIAA, Telangana. Credible action may be
initiated as per Ministry OM. 22-21/2020-IA.1ll dated 07.07.2021 and
O.M.22-21/2020 IA.IIl (E 138949) dated 28.01.2022 (Annexure-G)

10. It is submitted that the TSPCB have filed the report before this
Hon’ble Tribunal on 30-4-2022 Page No. 20 read as follows;-

R31 M/s. Shona Engineers (Mine), Sy.No.268, Chinnaraviryala

(V),Abdullapurmet (M), District.

The stone metal quarry is operating without obtaining Consent for
Operation of the Board. The Board issued show cause notice for
operating without obtaining consent of the Board.

11. It is submitted that Thereafter this respondent is complying with
all the directions issued by the TSPCB. This respondent is not guilty of
any acts causing or contribution to pollution. This respondent has all
the necessary consent and permissions to operate the unit. It is
submitted that the above OA has been filed with false and incorrect facts
as against this respondent. There is no cause of action against this
respondent.

12. It is submitted that this respondent craves leave of this Hon'ble
Tribunal to raise additional counter in the course of proceedings, if

required

For Mis SHONA ENGINEERS
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14

In the above circumstances, it is humbly prayed that this Hon'ble
Tribunal may be pleased to EXEMPT to this respondent in 0.A. No. 9 of 2022
and pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus render justice.

Solemnly affirmed at Hyderabad

BEFORE ME
on this the 13th day of May , 2022
and signed his name in my presence. Advocate
VERIFICATION

I,C.sujana 31st Respondent herein, do hereby verify that what are all

stated in the afore mentioned paragraphs based on records and information are

true to the best of my knowledge and belief.

Verified on the 9t day of July 2022 at Hyderaba(F.or M/s SHOI:‘JA ENGINEERS

. Sujona

Partner

DEPONENT
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State Level Environment Impact Assessment Authority (SETAA)

Telangana State

sovernment of India
Ministry of Environment Forests & Climate Change

A-3, Industrial Estate. Sanathnagar, Hyderabad - 500 018,

N
T
Y
' ,n,

i

i‘!fr
4%

REGD POST WITH ACK.DUE
Order No. SEIAA/TS-OL/RRD 12021 Dt: _.06.2022.

Sub: SETAA - 5.038 IIa or 12.45 Acres. Stone & Metal Quarry of M/s. Shona
Enginceers, (6.0 Acres in Block No. 25A, 4.0 Acres in Block No. 25B and
2.45 Acres in Common Area) in Survey No. 268, Chinnaraviryala Village,
Abdullapurmet Mandal, Ranga Reddy District — TORs [Violation] with

Public Hearing issued - Reg,
* % %

This has reference to your proposal No, SIA/TG/MIN/77797/2022. dt. 04.06.2022 (accepted on
07.06.2022) submitted to the SEIAA, Telangana seeking Terms of Refercence (ToR) in terms of
the - provisions of Environment Impact Assessment (EIA) Notification, 2006 under the
Environment (Protection) Act, 1986. The project is for mining of 5.038 Ha or 12.45 Acres.
Stone & Metal Quarry of M/s. Shona Engineers, (6.0 Acres in Block No. 254, 4.0 Acres in
Block No. 23B and 2.45 Acres in Common Arca) in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Ranga Reddy District.

The proposal for grant of Terms of Reference (ToR) to the proposed project was considered by
the State level Expert Appraisal Committee (SEAC) in its meeting held on 08.06.2022. The
SEAC observed the following:"

The representative of the project proponent Sri P. Nikhil and Sri G.V. Reddy of M/s. Team
Labs & Consultants, Hyderabad atiended and made a presentation before the SEAC.

During presentation, the proponent informed the following:

e State Government vide GO Ms No. 153, di. 01.03.2002 constituted Mining Zone
Committee for Ranga Reddy District. Mining Zone commirtee identified an area in
Survey No. 268 creation of mining zone as per GoMs No. 89, dr. 22.03.2006 by the
State Government. ®

o As per the siate government orders vide G.O.Ms. No. 48, dr. 26.07.2017 Jor issue of
Scrutinized Quarry Plan, all lease holders prepared quarry plans.

¢ A case was filed before the Hon'ble NGT vide Original Application (0.4) No. 9 of
2022 (SZ) w.r.t. the Quarries located in above mentioned Mining Zone.

The SEAC noted that the project is for Stone & Metal Quarry with Mine Lease Area 0of 5.038 ha
or 12.45 Acres (6.0 Acres in Block No. 254, 4.0 Acres in Block No. 25B and Acr 2.45 in
Common Area). The SEAC rofed that these Blocks of mine lease area are located at a distance
of 1.0 km from each other. The SEAC noted that the Mine Lease Area of 5.038 Ha. is more than
5.0 Ha. Hence, the project is considered under B1 Category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments (_md grders of the Hon'ble NGT. The propanent
informed that the production capacity of the project is to mine 1,95,000 MT/annum of Stone &

Metal.
The SEAC noted that the quarry lease was granted in favour of the proponent for a period of 13

years upto 25.07.2023 and the proponent started mining operations from the year 2017-18 &
2019-20 to 2021-22 as per Ir. dr. 19.05.2022 of ADMG, Rangareddy District, without obtaining

prior EC.

Nearest human habitarion is Pillaipalli (V) @ 2.0 kmn; Nearest water body ie., Seasonal Musi
River exists at a distance of 2.7 km (N); Neares! RF ie., Bacharam RF exists af 3.1 km JSrom the

boundary of the site.
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ke Gy {(]1“3 P;U__icj; eafcgncsaz; I?f violalimx of the EIA Notification, 2006 and the
project has to be consi cra)m 1 . he prm"'-fions £ g ,(!['14'03’201 b
S.0.1030 (E), dt.08.03.2018; and Q'M'.d" {.)7'07'202 &U{){T{ %I?‘IZ:‘;.zI.ZZZ)Z issued by the
MoEF&CC, Gol w.r.t. SOP for identification ang handlipg 'of violation cases under EIA
Notification., 2008. . I

The proponent informed that they have already colj, Cled the paseline data from December 2021
te Februcry 2022 andneqhestedid consiatntie ”"fOrprcp(ul'alion of Eld report based on the
Standard Terms of Reference for proposed Quary),

C . ¢ SEAC considered the request of the
proporent for utilizing the baseline data from Dccember-2021 to February-2022 for i)l‘epﬂ’ ation
of EIA report.

After detailed discussions, the propovent is directe

baseline data from December 2021 to February 2022, gs per the Standard Terms of Reference
(TORs) issued by the MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms
of Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017 & S.0.1030 (E), dt.08.03.2018
and OM dt. 07.07.2021 & 28.01.2022 undergo the process of Public Hearing in consultation
with TSPCB and submit final EIA report along with

minutes of public hearing & response of the
proponent to the issues emerged in the public hearing to the SEAC for appraisal

d to prepare EIA report considering the

"Accordingly, the proposal along with recommendations of SEAC, Telangana was examined by

the State level Environment Impact Assessment Authority (SEIAA) in its meeting held on
18.06.2022 and observed the following:

The SEIAA discussed the recommendations of the SEAC in detail and noted that the proponent
has started mining activity without obtaining EC and violated EIA Notification, 2006.

However, approved the project for issue of TORs (Violation). The proponent is directed stop the
mining activity forthwith and shall comply with the MEF&CC, Gol, OM No22-21./2020-IA.11]
d1.07.07.2021, with public hearing.

In view of the above, the SEIAA, Telangana hereby accords ToRs with public hearing to the
project for preparation of the Environment Impact Ass SSETIETS Eia) Repc-)rt and Environment
Management Plan (EMP). The TORs and general guidelincs for preparation of EIA & EMP
report are as following:

S.No. Condition Details

1 The TOR will not be operational till such d?c};gi};?esczgﬁsg néx;tu;oz(rjxilézs Sl:llh')f(}
the statutory requirements and judgment © i ¢ ‘ "
August 201?,, in quit Petition (Ci'vil) No. 114 0f 2014 in the matter of Comumon Cause
versus Union of India and Ors.

Go vernmcm, shall ensure that mining operation

ation levied, for illegal mining paid by the
epartment of Mining & Geology in strict

. Court dated the 2nd August 2017 in Writ

¢ of Common Cause versus Union of India

Department of Mining & Geology, State
shall not commence till the entirc compe
Project Proponent through their re:SpCC“Vel
compliance of judgment of Hon’ble Supre?
Petition (Civil) No. 114 of 2014 in the ™
and Ors, . .

' 194 pould be given, clearly stating the highest
Year-wise production details since 19977 ‘0 1993-94, .Il may also be categorically
production achieveq ip ——— yc‘”_p”casc in pro.ducuun _aﬂcr the EIA Notification
informed whether there had been any _mcést production achieved prior 101994, The
1994 came into fo rce, w.rt. the hig le jnception of mine duly authenticated by
Production details need to submit S yerament.

. . ate . .
Department of Mines & Geology, Stat | o that the Proponent is the rightful lessee of
A copy of the document in support of t°
the mine should be given.
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All documents including apProyey mine plan, EIA and Public Hearing should be
compatible with one another in yer,, of the minc lease area, production levels, wasti
generation and its management, mip,, technology etc., and should be in the name o

the lessee.

All comer coordinates of the _'“inc lease arca, supcrimPOSCd on a lligh Rcsolulll)z
Tmagery / topo sheet, topographic sheet, geomorphology and geology of the area should
be provided. Such an Imagery of the proposed arca should clearly show the land usc at
other ecological featurcs of the Study arca (core and buffer zone).

Information should be provided in gurvey of India Topo shect in 1:50,000 _SC_alci
indicating geological map of the area, geomorphology of land forms of the ared, exxsl‘mi
minerals and mining history of the areq, important water bodies, streams and rivers an
soil characteristics.

Details about the land proposed for mining activities should be given with }Ilforplaurc;x;
as o whether mining conforms to the land use policy of the State; land dnqsxon
mining should have approval from State land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid flown
Environment Policy approved by its Board of Directors if so, it may be spelt out m.lhc
EIA Report with description of the prescribed operating process/procedures to bring into
focus any infringement/deviation/violation of the environmental or forest nom?s/
conditions? The hierarchical system or administrative order of the Company to deal with
the environmental issues and for ensuring compliance with the EC condmon_s may also
be given. The system of reporting of non-compliances / violations of environmental
norms to the Board of Dircctors of the Company and/or sharcholders or stakeholders at
large, may also be detailed in the proposed safeguard measures in each case should also
be provided.

Issués relating to Mine Safety, including subsidence study in case of underground
mining and slope study in case of open cast mining, blasting study etc. should be
detailed. The proposed safeguard measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery

and the data contained in the EIA such as waste generation etc. should be for the life of
the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be indicated. Land use plan of the mine
leasc area should be prepared to encompass preoperational, operational and post
operational phases and submitted. Impact, if any, of change of land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of
land area, distance [rom mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be
provided, confirming the involvement of forest land, if any, in the project area. In the
event of any contrary claim by the Project Proponent regarding the status of forests, the
site may be inspected by the State Forest Department along with the Regional Ofﬁc’c of
the Ministry to ascertain the status of forests, based on which, the Certificate in this
regard as mentioned above be issued. In all such cases, it would be desirable for
representative of the State Forest Department to assist the Expert Appraisal Committees

Status of forestry clearance for the broken up area and virgin forestland involved in the
Project including deposition of net present value (NPV) and compensatory afforestation
(CA) should be indicated. A copy of the forestry clearance should also be furnished

Implementation status of recognition of forest rights under the Scheduled Tribes and

other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be
indicated.

The vegetation in the RT / PF areas in the study area, with necessary details, should be
given.
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26

A study shall be got done to ascertain the impact of the Mining Project on wildlife of }hc
study area and details furnished. Impact of the project on the wildlife in the surrounfhng
and any other protected arca and accordingly, detailed mitigative measures required,
should be worked out with cost implications and submitted.

Location of National Parks, Sanctuaries, Biosphere Rescrves, Wildlife C.orridors,
Ramsar site Tiger/Elephant Reserves/(existing as well as proposed), if any, within 10 km
of the mine lease should be clearly indicated, supported by a location map duly
authenticated by Chief Wildlife Warden. Necessary clearance, as may be applicable to
such projects due to proximity of the ecologically sensitive areas as mentioned above,

should be obtained from the Standing Committee of National Board of Wildlife and
copy furnished.

A detailed biological study of the study area [core zond and buffer zone (10 km radius
of the periphery of the mine lease)] shall be carried out. Details of flora and fauna,
endangered, endemic and RET Species duly authenticated, scparatcly for core and
buffer zone should be furnished based on'such primary field survey, clearly indicating
the Schedule of the fauna present. In case of any scheduled-1 fauna found in the study
area, the nceessary plan along with budgetary provisions for their conservation should
be prepared in consultation with State Forest and Wildlife Departiment and details

furnished. Necessary allocation of funds for implementing the same should be made as
part of the project cost.

Proximity to Areas declared as “Ciritically Polluted” or the Project areas likely to come
under the “Aravali Range”, (attracting court restrictions for mining operations), should
also be indicated and where so required, clearance certifications from the prescribed

Authorities, such as the SPCB or State Mining Dept. should be secured and furnished
to the effect that the proposed mining activities could be considered.

R&R Plan/compensation details for the Project Affected People (PAP) should be
furnished. While preparing the R&R Plan, the rclevant State/National Rehabilitation &
Rescttlement Policy should be kept in view. In respect of SCs /STs and other weaker
sections of the society in the study area, a need based sample survey, family-wise,
should be undertaken to assess their requirements, and action programmes prepared
and submitted accordingly, integrating the sectoral programmes of line departments of
the State Government. It may be clearly brought out whether the village(s) located in
the mine leasc arca will be shifted or not. The issues relating to shifting of village(s)
including their R&R and socio-economic aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March -May (Summer Season); October -December
(post monsoon season); December -February (winter season)] primary baseline data on
ambient air quality as per CPCB Notification of 2009, water quality, noise level, soil
and flora and fauna shall be collected and the AAQ and other data so compiled
presented date-wise in the EIA and EMP Report. Site-specific meteorological data
should also be collected. The location of the monitoring stations should be such as to
represent whole of the study area and justified keeping in view the pre-dominant
downwind direction and location of sensitive receptors. There should be at Jeast one
monitoring station within 500 m of the mine 1€ase n the pre-dominant downwind

direction. The mineralogical composition of PM10, particularly for free silica, should
be given.

Air quality modelling should be carried out for prediction of impact of the project on
the air quality of the area. It should also take into a.Tcou;“ the impact of movement of
vehicles for transportation of mineral. The dgt?; STl(: 'the model used and
parameters used for modelling should be prov! cation :f‘:}llr duality contours may be
shown on a location map clearly indicating the ,loj roses sk ¢ site, location 9f sensitive
receptors, if any, and the habitation. The Wit oWing pre-dominant wind
direction may also be indicated on the map-

input

o 'Iit a " .
The water requirement for the Project, its 8V ﬁll?g:d.yFr[el:th(\):;tL . .shoulld be fumished.
A detailed water balance should also be PrOY . °F requirement for the
Project should be indicated.

ity for drs fod .
Necessary clearance from the Competent Author'? AWl of requisite qQuantity of
water for the Project should be provided.

Page4°f8

Scanned with CamScanner



27

28

30

32

34

36

37

38

Description of water CONSCIValion v, qy06 proposed to be adopted in the Project
should be given, Details ofr‘un\\-a,cr harvesting proposed in the Project, if any, should
be provided.

Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard meagyres. if any required. should be provided.

Based on actual monitored data, i may clearly be shown whether working will
intersect groundwater. Necessary data and documentation in this repard may he
provided. In casc the working will intersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report furnished. The Report inter-alia,
shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working
below ground water and for pumping of ground water should also be obtained and
copy fumnished.

Details of any strcam, scasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be.

Information on site elevation, working depth, groundwater table etc. _Shou]d be
provided both in AMSL and BGL. A schematic diagram may also be provided for the
same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the lincar and quantitative coverage, plant species and time frame) and
submitted, kecping in mind, the samc will have to be execcuted up front on
commencement of the Project. Phase-wisc plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of plantation already done should
be given. The plant species selected for green belt should have greater ecological value
and should be of good utility value to the local population with emphasis on local and
native species and the species which are tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated.
Projected increase in truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, indicating whether it is
capable of handling the incremental load. Arrangement for improving the
infrastructure, if contemplated (including action to be taken by other agencies such as
State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilities to be provided to the mine workers should be
included in the EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas
(with plans and with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the Project should be anticipated and the proposed
preventive measures spelt out in detail. Details of pre-placement medical examination
and periodical medical examination schedules should be incorporated in the EMP. The
project specific occupational health mitigation measures with required facilities
proposed in the mining area may be detailed.

Public health implications of the Project and related activitics for the population in the
impact zone should be systematically evaluated and the proposed remedial measures
should be detailed along with budgetary allocations.

Measures of socio economic significance and influence to the local community
proposed to be provided by the Project Proponent should be indicated. As far as
possible, quantitative dimensions may be given with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmental
impacts which, should inter-alia include the impacts of change of land use, loss of
agricultural and grazing land, if any, occupational health impacts besides other impacts
specific to the proposed Project.
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40 Public Hearing points raised and cOMIUNENt of g0 proiect Proponent on the same
alone with time bound Action Plan with bUdgetary provisions to implement the same

should be provided and also incorporated in the fing F} \/EMP Report of the Project.

41  Details of litigation pending against the project, jp

- any, with direction /order passed
byany Court of Law against the Project should b giv x

€n.

42 The cost of the Project (capital cost and Tecuming cost) as well as the cost towards
implementation of EMP should be clearly spelt oyt

43 A risk Asscssment Report and Disaster Management Plan shall be orepared aiid
included in the ETA/EMP Report.

44  Benefits of the Project if the Project is implemented should be spelt out. ‘The benefits

of the Project shall clearly indicate environmental, social, economic, employment
potential, etc.

The activities and budget earmarked for Corporate Environmental Responsibility
(CER) shall be as per Ministry's 0.M No 22-65/2017-1A. IT (M) dated 01.05.2018 and
the action plan on the activities proposed under CER shall be submitted at the time of
appraisal of the project included in the EIA/EMP Report.

46  The Action Plan on the compliance of the recommendations of the CAG as per
Ministry's Circular No. J-11013/71/2016-IA.1 (M), dated 25.10.2017 needs to be -
submitted at the time of appraisal of the project and included in the EIA/EMP Report.

47 Compliance of the Ministry’s Office Memorandum No. F: 3-50/2017-TA.I11 (Pt.), dated

30.05.2018 on the judgment of Hon’ble Supreme Court, dated the 2™ August, 2017 in
Writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of
India needs to be submitted and included in the EIA/EMP Report.

GENERAL GUIDELINES:

The EIA document shal] be printed on both sides, as far as possible.
ii.  All documents should be properly indexed, page numbered.
il Period/date of data collection should be clearly indicated.

iv.  Authenticated English translation of all material in Regional languages should be
provided.

The letter/application for EC should quote the MOEF®CC file No. and also attach a
copy of the letter prescribing the TOR.
vi.  The copy of the letter received from the SEIAA 0P the TOR prescribed for the project
should be attached as an annexure to the final EIA-EMP Report,
Vii.  The final EIA-Enp report submitted to the SEI)AA must incorporate the issues
mentioned in TOR, The index of the final EIA'EMI report, must indicate the specific
chapter and page no. of the EIA-EMP Report whe;e BN Dt wnth o0
SEIAA. Questionnaire related to the project (POSICtil?:: I\%OEF&'CC orpe
sections duly filled in shall also be submitted atthe S HERline o EC.
Vil Grant of ToR does not mean grant of EC. 1

. sultant with NABET/QCI shall be
X.  The stat itati SiA O i don is :
speciﬁcarl; r?miniicgrr;?j‘@;-f n of dlﬁnt}: LSﬁall certify that his accreditation is for the

= € consu
Sector for which this EIA is prepared.
on e g , o C isultant/consultancy firm
<00 Wil theh compiee s IS e Eipgge o i sy shall be
: r v sha ve
mdc;cantf]d: The consultant while submity'’3 ToRs (ToR Proposed by theg;mj L’aCIlI
:;‘oe ing 10 the effec fhat (e p:escﬂ N oEF&CC) have been complied with and
mepg)zgzn;u?:ﬂ;i?l.io?‘al ToR given b‘y [h:fer MOEF&CC Office memorandum dated
1s
4" Augus, 2009) R

ame of the consy]y
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. 43 a JI‘,VE

While submitting the EIA/R)\,
with/involved in {he preparation ¢ ports, the name of the experts associated
the samples have been got analyg,, ¢ Teports and the Jaboratories through which
indicated whether (hese laboratgy, :houm be stated in the report. It shall clearly be
Act, 1986 and the rules Made "rc approved under the Environment (Protection)
Memorandum dated 4th August, 2009]“9 under (Please refer MoEF&CC  Office
be mentioned. - The project leader of the EIA study shall also

x1.

xii.  Allthe ToR points as presented b,
chall be covered. ore the State Expert Appraisal Committee (SEAC)

Specific Terms of Reference:

» The State Government/SPCp (., — ) ,
wnder the provisions o fSUCIiOn i (;f:. acnon' against the pmj‘cct pr‘oponcnl
i \ of the Environment (Protection) Act, 1986,
and further 1o COnSCNl 10 operate 1o he ssued till the project is granted EC ( if
Credible Action was 1o initiateq) R P .
» The project proponent shall be required to submit a bank guarantee eqiiivalent
to the Hmfllmf of re.mcdiarion plan and natural and community resource
augmentation plan with the SPCB prior to the grant of EC. The quantim shall
be recommended by the SEAC and finalized by the regulatory authority. The
bank guarantee shall be released after successful implementalion of the EMP,
followed by recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penalty amount (o be levied by SEIAA
as per O.M. dt: 07.07.2021.
Assessment of ecological damage with respect 10 air, water, land and other
environmental attributes. The collection and analysis of data shall be done by
an environmental laboratory duly notified under the Environment (Protection)
Act, 1986, or an environmental laboratory accredited by NABL, or a
laboratory of a Council of Scientific and Industrial Research (CSIR) institution

working in the field of environment.
> Preparation of EMP comprising remediation plan and natural and community
resource augmentation plan corresponding to the ecological damage assessed

and economic benefits derived due 10 violation.
The remediation plan and the natural and community resource augmentation

plan to be prepared as an independent chapter in the EIA report by the

accredited Can_yulrant_g_
rate Environment Responsibility (CER) shall be

Funds allocation for Corpo
various activities therein. The details of

made as per O.M. dr.01.05.2018 Jor
fund allocation and activilies for CER shall be incorporated in the EIA/EMP

report.
» Detailed hydrological study 10 be carried out in core and buffer zone of the
project as per recent GEC guidelines 2015.
The project proponent shall g1V an Undertaking by way of affidavit to comply
with all the statutory requirememts and judgment of Hon'ble Supreme Court dl.
02.08.2017 in Writ Petition (CI¥i) No. 114 of 20 14 in the matter of Common
! Ors. before grant of EC, as per oM

Cause versus Union of India anc
d1.30.05.2018 & 07.07.2021. The Undertaking inter-alia includes stoppage of

mining activity until grant of EC commitment of the project proponent not to

repeat any such violation in fuliré: .
undertaking by the project proponent, the

In case of violati y
olation of above !
/ hall be liable to be terminated forthwith.

ToR/Environmental Clearance S A
State Government concerned shall ensure that mining operation shall not

commence till the entjre compensation levied, if any, for illegal mining paid by
the Project Proponent (hrough their respective Department of Mining &
Geology in strict compliance of judgment of Hon 'ble Supreme Court dated the
2nd August 2017 in Wric Petition (Civil) No. 114 of 2014 in the matter of

Common Cause versus Union 0f India and Ors.

A7

N

Y

N

Y

Report in addition to all the

xiii,  The above ToR should be considered for preparation of EIA
en in Appendix I1I and 1IIA

‘rclevam information as per the 'Generic Structure of EIA' giv
in the EIA Notification, 2006 & its subsequent amendments.
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Xiv.

XV.

Xvi

XVil

To

accreditation '“fnh
The consultants involved in preparation of EIp/EMP rCPOnFaﬂlccrmion and Training
Quality Council of India/National Accreditation poard of ™ the EIAEMP rcpqﬂs
(QCINABET) would need to include a certificate iy, this © ‘Cg“rd /liqbomtorics including
prepared by them and data provided by other Organijzation s)l i\'[oEF &CC.
their status of approvals etc., vide Notification dt. 19 (7.2013 of th¢

, red as per TORS, to
The project proponent shall submit the detailed final EIA/EMP pfnpc[t: within 3 vears, as
the SEIAA for considering the proposal for Environmental Cle?; ¢ MoEF&CC, Gol.
per the O.M. No.J-11013/41/2006-TA-11(1) (P) dt. 08.10.2014 of th

i all also comply
The project proponent should stop mining activity forthwith ';";10;{;‘] S.0.1030 (E),
with the terms of the provisions of the S.0.No.804 (E) dt'l‘i'o‘;[')?” ,iss‘ucd by the
dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 iss

: ) s lati s under
MoEF&CC, GoI w.r.t. SOP for identification and handling of violation case
EIA Notification., 2006,

The prescribed ToRs would be valid for a period of three years for submission of the
EIA/EMP Reports.

Sd/-

Sd/- Sd/-
MEMBER SECRETARY

MEMBER CHAIRMAN,

SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

Smt. C. Sujana

M/s. Shona Engineers

(5.038 Ha or 12.45 Acres. Stone & Metal Quarry),
H. No. 1-3-92/3, Street No. 4,

Habsiguda, Hyderabad - 500 007

Ph No: +91 92480 16409

Copy to:

The Member Secrctary, TSPCB for kind information.
The EE, RO: RR-I, TSPCB for information.

SR

The Director of Mines & Geolog

IT.CF.B.OJ

TP

The IRO, MoEF&CC, Gol, Hyderabad for kind information.

The Secretary, MoEF&CC, Gol, New Delhi for kind information

Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.

y Dept., Hyderabad for kind information & necessary
action.

C%,JOINT CHIEF ENVIRONMENTAL ENGINEER

Page8of 8

Scanned with CamScanner

21



HANS'INDIA

(@ ———— R R RAD A X R T

ATMAKUR BY-POLL

—

NEWS

" Foolproof measures made
for counting today: RO

Flase News Spmvicy,
Nivtagme

DETRCT aimmitrabon k graving
ug tor counting 0f votes a1 Atrakar
o Suviay Cromhag starty at 8 am
and it Lollee ane et sing Of-
Forr W% Harenhi Prasad Sug-
peted Cheching al rrou e be
Fore commencement of the activity
e grecte 1o compiett the cartng
P iR e iprnn! P
i gl of P £C) clealy
Further. Atmakar Retirmng O*ficer
W bt Prasad 1ad on Sun-
way T they had mace o armamoe-
e 2 Andive Engi g Cobege

FaDervi ey 1 mrach the counting
Cemtreby 6 am oa Sonday He 2
O g £ e e | Rve to ver
174 e 17 € tormm white et
%G poled wtes and coamted wetes

M s d 1hey g arvange 1 tr
Beas Yor counting which would be
Compieted within 29 runds. & -
Erobbnerver 2w visor, and an
33990 wowd be presert o each
table he pralyined,

AP nd, b ad WWPIn A S
POTIng s12tiem randamty ericcted

AMS School of ielrmanes orgaesd 4

baro day Fauslty Develcpment *oyram

on At of Putdiasung, Mirn Teachiog and
Pamel Dneunsion method of Teaberg by

Pref ML Sokamar, lormer Cesm B 2nd
Shea o B3y, Amwiste Profensac B on
Tridey and Sanmtoy Dirmcir ol K

— e ¥
—_— = _»"._ _F]
i e A
£l
| Y a

l Arang rments made for curting of voles 2 “
'Andha Tngmerrmg Coliege in Atmaker on Sandy
——

Sor crumting on Sarae. e s m-
C-cbrervey, Swperve s 3% a3~

B e provided traineg oe 1l
day. e s d counting of wotes, VW

MLC hails Jagan for naming
Konaseema dist after Ambedkar

@ Dokka Manikya Vara
Prasad says
Ambedlar was a
great leader who
belonged to the
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007 Ve sard that by mother
whis 15 & peasoner pends Let
Money e peal HTVICE PrO-
prainies As pert of it mow s
Jusd Bonated the amound 1o b
Pyt Besaruss Yaira

maming Konaseerna district an
Dt B R Ambedkar Konascema
dotract s cxacihy reflecting the
constuional spirit. He sad

The MLC srated that it was
evident from the reaction of
Oppasition TOP and lana
Sena over violence in Amala-

Ambedhar was s Fursm that it
Freat lesder, who T was theit con-
was not confined P spiracy and
10 any particular L 3 questioned

n OF casle e theit slund on
::T..mmn,. | Pmeds ad saming
ure 10 the entire k5 e Konaseema
coantry. \ = dustract aner

Spesking in re- DrBR

garé 1o chaos in e R Ambedbar.
Amalapulam. he v He
sasd some vested slammed Op-
interests were - IHMQ.
sponaible for the Prmad er Chan.
wolence m pedmteemlys e drahabu
Konascema and slammed Nandu, Jana Sena chief Pawan
Pavan Kalyan for not con- Kalyan and a section af media
Jemming the attack on houses for creating an uBnecessary

o Dalit Minister and BC
MLA. He stated that penple

rockus by politiising the -
sue. He urged 1he people to.

Lnew who was belund the at-  keep away from such evil
tacks and advised both TDP  politiciant. especially Nadu
and Jana Sena leaders to re- who s anti-Dalit. anii-BC.and

frain trom cheap politics.

Villa Marie Col

Hans NEWS SERVICE
Hynrsanan

VILA Mane College for
Wamen in sollsboration with
Olympsc Assocution,
Youscguds. cebebrated Ohymps
Day Run Chuef gucst Lak-
hChadalavada, ador duetod
and entzcpzencur and yuesl of
honor Sudhverr Lamil ad & film
durecton graced U wccason.
The progracmme began weh
3 woome addicss ddivered by
Vipays Nagamani. principal
Vills Mane Junior College for
Gurks. The vibwrant Villa Manans
pertormed a Zamhe dance lo
wekcome the digoianes The

anti-Minorities.

lege for Women

~ conducts Olympic Run

chief gurst handed over the
Torch 10, Hanifa Khatoon, All
India University Table Tennis
and Khelo India Player. Hanifa
led the entire cantungent of staff
and sudents ia the Olympic
Day Run from the premises of
Vills Marw College for Women
o Lal Bahadur Stadium Hanié
proudly compleied the Kun
with the and even-
tually handed over the Torch to
Srinvas Goud. Telangana
WHMTI-WJ
Villa Mane Calleye were enthu-
sasti throughoul the

and lived up 1o the spuni of
sportsmanshup and kept the
prode of e Olyeegw Day Hun.

BJP sets 529-day Kalvakuntla
countdown for TRS downfall

Continued from fron page the TRS in every village duirng
Tarvn Chug sad “Toe pay  the Praw Sangram Yatra of sate
werkens wonid Lube Uene buwrds  BIP Chisef Bands Sanjas, he sand
W the peagie and also e uwcant “VLHp has ibown & drean of

t6 remnd the chuel manister
WK Sabucts G ¥ sl baria
BIP will come wito pomer aher
535 dan”

Along with thus, the party
Ieaders woasd ali take up plips
bl campaign hoghbyliting le
fathures and te famsly rule of

6 Telangans bat made
the Loy Bavgaru No sexton
W happy aud teeks sutfocaied
They lect they huve been de
carved Al thine wha wese op-
e 1o deparate Mty were e
poypieg pomer ia Ihe TKS
preriment” he id

Govt makes U-turn onorder for teachers

Camstarnsed from frond page
Utheaks saad thaat the Educativn
depanmcil cumducied & revies
bused on W Viglasce tejon

Takung
derchcbon of dutucs by tae teach
#r, W was decaded b0 strctly i
phoment the orders s2d & o

BEECE
[*4

widiing b imsued by Schud 14
waation Do war Madan Motua

axcts every yeae I g datensnd,
Sarigay bt aad ashinng bem. bty o

Thos docassom was vy o dechars thuat assets ever,
poced by Telangasa State Uniied  Labe & o obyection :u,r:l::
Testerd Jederstnm Jhey sad Lo e goveenmment befesy acl

teachiers ke taews 1T vevirns every
year whe har icome sud

1 detah ate mentoed
P siate prossdery Bacck Sgay

Vg v parchasing niovatde gnd
Mnirrable waacts were wothing
Vot hasmsaitng the bea husg (uas

e l"‘”l
Kumar condemned the wder  lesda "l::.....m. ('::';
makang K mandaiory for all the M-\-uuudllmd-:
beachiers to dechare dewails o e of Ui wubin i d-y.n-um

L AT

11
a

Pats and [V must be done fiow

Jes sty and sugpested as sistants ad

would be eoamted ard 3 media o
M50 amanged 31 1he Covtre. He ead
1he poice persornel are arrangng

ight security at the Comtre and only.
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Sri Sairam High School
celebrates Green Day

=i

THaxs News SEmVICE
_Hivormarsn

SRI Sairam High School, Krishna Na-
gat. celebrated Green Day on Saturday

The event highbighted the work beng
Jore by Uhe school Lo support the enmi-

ronment and keep it green and dean.
The colebrations Sarted with different
pasters done by the children from
dasses VI to X DR Sri Sairam Grovp
<hainman Nellapat Verkateswa
Rao graced the oxcasion left a positive
impact on the sudents who took a
phedpe o protect the {ragie carth.
The school was filled with art

the stodents. Chairman N. Royerwan,
HM V Narasimharao, scademic in-
charge M Srinivas aad others took
part in the celebrations by eacoung-
ing the students and guuding Lhem ta
follow 4Rs- Reduce, Reuse. Becvdle
and Recover.
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PROCEEDEINGS OF THE ASST MDNES A GEOLOGY::HYDERABAD
¥

(PRESENT1 SRI 6. SHRAVAN X All Dn’yS L(TECH)., ASST, DIRECTOR)
SN :

<) .
Proceedings No:7409/5/2007, \Q,\fg\_fs_._-ug’),g?-ii Date:26-27-2008

A

GOVERNMEN;I& :anlm PRADESH

Subie Mines & Quarries - Quarry ltou\fét‘hjrg_r_ré.ci Metalin Sy.No.268 of Bendaraviryala
Village, Hayathnegar Mendal, Ranga Reddy District over an extent of Ae.12.45 for a
period of (15)years - Grented to M/s Skona Engineers, represented by Tartner Smt,
C. Sujana - Execution of Lease Deed - Werk Order - Issued,

Ref:~ 1 Deputy Director of Aines & Geology, Hyderabad Proceedings No.1038/Q-1(1)/08,
dt:30-04-2008,
2. Quarry lease deed executed en 26-07-2008.

LI ]

ORDER:

In the reference 1" cited the Deputy Director of Mines & Gealogy, Hydercbed
grented the quarry lease for Stone o Betalover en extent of A 12.45 in Sy.No.268 of
Bondareviryala Village, Hayathnegar Mandal, Ranga Reddy District in fevour of Bf/s Shona
Engineers, represented by @artner Smt, €. Sujana for a pericd of (15) years subject to
satisfaction the conditions loid cown in 6.0.MsNo.138, Industries & Commerce (M.II)

Department, d1:07-06-07 & G.0.Ms.No.294, Industries & Commerce (M.II) Department, -
dt:14-11-07,

Permission is hereby cccorded 1o the lessee M/s Shona Engineers, represented Gy
@artrer Smt, C. Sujana commence the quarry cperations for stone & metal over en extent of
Ac12.45 in SyNo,268 of Bandaraviryala Village, Hayathnagar Mandal, Ranrga Reddy District
for a period of (15) years from 26-07-2008 to 25-07-2023 in SY.N2.268 of Benderaviryala

cf various State and Centra! Government Rules pertaining
of mineral. The lessee should abide by the conditions leid in 6.0, ]
& Commerce (M.II) Depertment, dt:07-06-07 4 G.O.Ms
(MII) Department, dt:14-11-07

/d
- C} Al .
Asst, DIrc}onMi €3 & Geology,

— Hyderabad. *
To: Dok .
M/s Shona Engineers,
Cartner Smt. C. Sujana,
HNz.1-3-92/3, Street No4,
Habsiguda, Hyderabad,

Copy submitted to the Director of Mines & Geology, Hyderabed longwith Lease Deed for
favour of informatlon,
Copy submitted to the Zonal Joint Director of Mines & Geslogy, Hyd fer fovour of information
Copy submitted to the Dy. birector of Mines & Gealogy, Hydercbed alongwith Lease, Deed for
faveur of information, . '
Copy to the Tahasildar, Hayathnagar Mandal, Ranga Reddy Districy,
Copy submitted to the Director General of Mints & Safety, Gruhakal
M.J. Road, Nampally, Hyderabad, N
Copy submitted to M-3" sect/on together with original challen for Ry, 1
advonce dead rent and original lease deed.

e e S
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rase (minor mlnc .ll\J () |u|v-ncpcrs IIsiNEDISTT N

| 2 o lh 2008 SUPEAINTENDERT |
B _de the #4¢ ])l)' 1[ I'UWLLH the {x)\QMl’I‘C'ﬂ ALY [ T D
Ao, HIPLAALAD,
Pradesh (hereinafter called the “Lessor™ which expression shall where tlie context so ndmits,
include s suceessors in oflice and ;lscip”-;j of the one parte ond "
g.ql T “\‘\q(\ Cv)-a-j neevt s ep ’ mdwo v Sy ¢ '.‘L;J-"")ﬂ
e yosens (lklcnmmr calledthe *Lessee™ which expression shall,

W |" H- '33 ’ .5 . .C[yef_F brody Wb 'du.ln Iy |
whete the content so admits, include his heirs, exdentors, administratdrs, ;Lpugcmdmcs and

assigns) of the other pan,

Whereas the lessee has been granted quarry lease by the Government of Andhra Pradesh

on application in [sealed Tender-cum-public Aucliun] of the lands i the Ranga Reddy District

qinqe 4 meta

for the purpose of quarryving for 1525 and Im deposited with the Asst. Ditector of Mines
B 1265
& Geology, Hyderabad the sum of Rs... .. DLS security for the due to faithful performance

by the lessee of the covenants and conditions on the part of the lessee hereinafter contained:
And whereas the Government aof Andhra Pradesh acting for and on behalf of the lands
and premises hereinafter described and demised for the term and at the [knocked down ameunt]

dead remt and seigniorage fee, and subject also fo the covenants conditions and conditions

hereinafter contained now this indenture witnesses av [ollows:-

e lessor hereby demises 1o the lessee al] those several picees or pieces of land situated

the V B"r_} ovn -_, Ao ; ;
in the Village of .20 20 20 e Tegistration istriet Of somesoss ot enrenes Jand registration
district of !f'.‘.'.‘.‘..'.‘!.‘.d'?.“"l in . oo i i
el Andhen Prageshy being more particularly deseribed in the

schedule hareunder wij ; .
REET Wailten and delineqqey in the map or plan hereunto annexed and therein

coloured,

Fal _’:..»'—?me\
LESSEE £ C.Q{&{n.\nm-&\& G

Képﬂ(i\', 5

‘ t
. SUTANA ASST. DINE IVDERMRADDIRECTONC :
A AREs anD GEOLRLE oy

¢ ANOHRA PRA

HAM"”LI Fh"l‘*v ' GOVl on‘t’bl“"““o'
Etan EQlinsene

|
.\ % I} K L P
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2. These are included in the said demise ang for the purposcs thercof following libertics:-

(1) To get from the said demised picces ol land,

(é) For the purpose aforesaid 10 use any water in or under the sald demised picces of land and
to divert the same and 10 wake or construct any water courses or ponds so however that
nothing shall be done i the exercise of (his authority which shall interfere with the rights
ol any adjoining owners of the tenants or the Jessors In respect of such water,

(3) Generally to do all things Which shall be convenient or necessary for getting the

™ elats . . .
Stene A Ml aterial hereby nuthorized (o be got and for removing and disposing

thereof as aforesaid,
3. There are excepted and reserved to the lessor out of this demlse:-

(1) All carth minerals and ‘other substances not hereinbelore expressly authorized to be got

from the demised picees of land by the lessee.

(2) Libeny fer the lessor or other persons autharized by him to search for work, get, carry

away and dispose of the excepted minerals pnd other substances and for such purposes to

have the right of ingress. cgress and regress aver the said demised picces of land and to

make ersct and vse all pits, machinery, buildings. roads and other hcbcssary works and in

such a way 35 ta cause us litde obstruction as possible 1o the Jessee in the use and

enjoyment of its rights hercunder and that reasonable compensation for damages caused by

any such obstructions shall be paid to the lessce the amount thereol in case of difference to

be settled by arbitration as hereinafter provided,

4. The said ?cmiscd picees of land shall be held by the lessee for the lerm of ..[.5.3':;;5 from

the Q—éﬁ Vﬁ&?%......%lhc 9“5%53) Of—a-b'o’uzﬁa-gj determinable as

hereinafter provided.

3. The lessce hereby agrees to pay during the said term the following dead rent and seigniormge

fee whichever is higher and alsa all cesses Which may, from time 1o time, be imposed by the

Governmenl*-
(1) The yearly dead rent of Rs, ! 2.8} Q%) .in respect of the said demised picces of land,

tubiC mopey '
(2) A scigniorage fee of Ry.... 5 | 7...in respect of the said demised picces of land,

C. .Suant\, f.
LESSEE . ASST. DIRE l‘g S‘ R%EOLOGY.
¢

oLday
c_ 5 UVJAd A GOVT, OF ANDMHRA PRADESH
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% The lessor may, duting the currency of the lease, vary the 41 of def rent and the

Ll

' scigniorage

7. 1tis hereby apreed and declared that in regard to the said (knock down amount) dead rent and

ceigniorage fee the following conditions shall be obscrved by the fessee.

(i) The said dead rent of Rs...\ 26100 |=..snall be paid without any deduction

}'d1 Nt b y
T' b Lr:h) Ofeatiaas pusnnd A% ienndn cvuy year in advance.

peal

onthe ..

Bt I :
. "sh:ll be paid ticforc the same 13

2

(i)  The said seigniorage feq uf A PEF
removed from the said Jemised pleces of land,

s. 'I;hc lcsscc_hcrcby covenants with the !c‘ssor as ull(;ws:

(1) Ta pay the [knock down amoun;] dead rent and scigniorage fee on the days and in
manner aforesaid.

(2) To bear, pay and discharge all cxisting and future rates, taxes, assessments, duties,
impositions. outgoings and burdens whatsoever imposed or charged upon the demised
picces of land or the produce thereof or the bid amount, dead rent and seignicrage fec
hereby reserved or upon the owner or occupicr in respect thereof or payable by cither in
respect thereof excepl such charges or impositions as the lessce is or may hereinafier be
by law exempled {rom.

(2A) Should any rent scigniorage fce or other sums due 1o the State Government under
the terms and conditions of these presents be not paid by the lessee/lessees within the
prescribed time, the same may be recov ered together w uh simple interest due there on at
the rate of twenty four p.crccnl per annum on a centificate of such officer as may be

specificd by the State Government by general or special ordet in the same manner as on

arrears of land revenue,
(3) Before digging or opening any part of the said demised pieces of land for Stomo & roy

carefully to remove the surface soil 10 a depth of at leastee. 225,

« Metres and h). aside
and store the same in some convenient part of the said demised pieces of 13nq until the
land from which it has been removed is again restored 10 2 state (it for cultivation as

hereinafter provided,

o- Sagie CL/ML
. CT Ol'h
LESSEE ASST, DIREL né‘ﬁ‘t GFOLOGY,
SU 'J-ﬁ h)ﬂ M’NES A TOL0GY
C. govt. OF ANDHAK PRADESH
yJ HYDLRADAD,
L ,_p;\mh L
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() To eflectually fence ofF the said deypjge| pleces of land from the adjolning Jands and 1o ¢
heep the tences in pood repait and copdtions. .
| (50 NoL o assipn, underlel or pant witly (e possession of the demised land or any part thereaf
wWithout the written consent of the lessor st obtained. |A quatry lease granted by sealed
tender-cum-public anction for sand is not open for transfer),

(6) Afler working out any panty of the sald demlsed picces of land forthwith to level the same
and replace the surlace soil thereof and slope the edges, where necessary, 5o as to affond
convenient connection with the adjoining land. ,

(7) liml the Ic;\x'v shall Keep correct accounts, in such form ax the Asst. Director of Mines.&

‘ Geology concerned shall, from time 1o time, require and direct showing the quantities and
other panticulars of he said mineral oblained by the lessee from the said lands and also the
number of persons employed in carrying on the said quarrying operations therein and shall,
from time to time, when so dirceeted by the Asst, Director of Mines & Geology concerned
prepare and maintain complete and correct plans of all quarries and workings in the said
lands and shall allow any officer thereunto, authorized by the lessor from time to time and
at any time, to examine such accounts and any such plans and shall; when se required,
supply and fumnish to the lessor all such information and returns regarding all or any of the
matters aforesaid as the lessor shall, from time 10 time, require and direct.

(8) That if in the course of quarrying any mincral not specilied in the lease is discovered the
lessee or registered holder shall at onee report such discovery to the Asst, Director of
Mines & Geology concerned who shall obtain orders of the Government reganding the
working of the same,

(9) That the lessor's agents, servanis and workmen shall be ut liberty at all reasonable times

] ' 0

during the said term, to inspect and exomine the works carried on by the lessee under the

liberties hereinbefore granted and the lessee shall and will, from time 1o time, and at all

times during the said lerm herchy granted conform o observe ull order and regulations
which the lessor or his authorized agent s the result of such Inspection may from time o

time sce il ta impase 1o keep the lands In good and substantial repair, order and condition

or in the interest of public health und snfety,

Ca,_SJ—J;)‘\C' " "(cnatﬁpﬁ
oE ASST DIRECTOR QOFMINES(% GEOLOGY,
LESSEE 1 3ke | MMIDALCIOR OF

U ANA - MINES AND GLOLOQY
CaSuaa GOV, OF ANDHAA PHADESH

H‘\«-\..JL.[ per Bey NYDENABAD,

L SJ? (8""" i e — . .d
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' (10) The lessee shall without delay tend to the A, I)ilmur of Mines & Geology A report of any

. sccident involving the death of injure to any perq cur in 0 about the quarry

" Which may 0¢
and thall observe all riles for the time being in force tegulyting the working of fquarries.

(11), That the Tessee shall net without the expresy sangijon in writing of the ald Asst Director of
Mines & Gealogy cut down o injure any Himber

*ltess on the said 1ands but he may clear

away bhwond of undergrowth which interferey With any nperations authorized by these
presents on payment of dug compensation for Culting o jnjuring trees growsh in the said
lands to the Departments concerned.

(1 1}1.:! wherever necessany, pay to the persen concerned, compensation for any loss of damage
which may be ca;l.\c\l by the lessee to thc.smfac: of the demised pieces of land or to anything
growing or situated therein in excreise of the rights granted and shall rot commence
operztions until such compensation has been paid. The lessee shall further always keep the
lessor indemmified against any claim by any person for any loss or injury caused to kimor to
his property by lessee. The Deputy Director shall be the competent authority to assess and
fix any compensation payable by the lessce for any loss or injury done to him or his property.

(13) That if required by the Asst. Director of Mines & Geology, erect and maintain at his own
expense. boundary pillars of subsistant material standing not less lhﬁn -lhn:: feet above the
surface of the ground at each comer or angle in the line of the boundary of the area leased to
him and at intervals of not more than there metres along the boundary, as delincated in the
plan attached 10 the lease deed.

(14) If 2ny mineral not specified in the lease deed or agreement is discovered, the lessee or the
registered holder shall not win or dispose of such mincral without obtaining the permission of
[the Deputy Dircctor of Mines & Geology] and without payment of the seigniorage fee and the
acreage assessment, If lessee or the registered holder fails to intimate {the Director of Mines &
Geelepy] the discovery of such new minerals and obtain his permission within a period of

thiny day from the datc of the working of the mincral Is begun, the Dicector of Mines &

logpy i t igni
Geology or eputy Director of Mines & Geology may levy cnhanced scigniorage fee and
acreage assessment.

a. 5\.»- :"KJ /
. /'/ > !D—‘\ (“
LESSEE AssT. DIRECTO{ OFMIRES & GEOLOGY,
¢.. SUTANA NYHERANM blaccron or

MINES AND GEOLOGY

K PRADESH
Mawegp oo, FE Y,
S‘ AIM&. E’ L U“t..'_ /

o

e e o il
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(15) The lessce or the registered holder shall strengthen and support to the satisfaction of any .
Railway Administration concemed or the State Government as the case may be, any part
of the quarry which in the opinion of the Railway Administration or as the case may be,
the State Government requires such strengthening or support for the safety of any
raulway. reservair, canal, toad or any othier public works or structures.

(16) That this lease may be terminated in respeet ol the whole or any part of the premises by
siv months notice in wiiting on cither side,

(17) Thaton such determination the lessee shall have no right to compensation of any kind.

(18) That the [klnwkdn\\'l; amount|/dead rent and scigniorage fee payable under these
presents shall be rc-covcmb]c nﬁdcr the privisions of the Revenue Recovery Act, 1864
lhcm:f. .

(19) That the determination of the tenancy to deliever up the demised land in such condition
as shall be in accordance with the provisions of these presents save that lessee shall if so
required by the lessor restore in manner pravided by the foregoing covenant in that behalf
the surface or any part of the land which has been occupied by the lessee for the prupose
of the works hereby authorized and has not been so restored.

(20) In respect of granite and marble, the lessee shall comply with the provisions of
Granite Conservation and Deyelopment Rules, 1999 and the Marble Development and
Conservation Rules, 2002, respectively

9. The lessor hereby covenants with the lessee that on the lessee paying the [knock down
amount] dead rent and seignjorage fce hereby reserved and that on observing and
performing the several covepants and stipulation hercin the lessee shall peaceably hold

and enjoy the demised pieces of land 2nd the liberties and powers hereby demised and

granted during the suid (em withow! 0¥ intermuption by the lessor or any person

rightfully claiming under or in trust for him.

(9-A). Government rescrves the right:--

() 10 cance] he quarry [case gr;m!cd and exccuted under these rules afler giving a
previous noljce: '

i) 10 prohibi - aions in part or the whole of the area under lease with
\J ()
recorded reasong RO

s

C.Ss*j:-vx, "'/. - }0,,\,(1,0
LESSEE ASST: DIRECTOH DFMINKS & GEOLOGY,
IAYEIBTOWR QIRECIOR OF
C.SuJAavA " MINES AND GEOLOGY

GOvT. OF AHDHRA PRADESH

N‘L\«%«h( zc..v}\w i HYDERABAD,

P " — - -~
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¢« 10, ltis hereby expressly agreed as follows;.

" e ehy rescrved
(1) 1f any part of the [knock-dawn amount] dead rent and seigniomBe fce hereby

A ! anded or if
shall be unpaid Tar thiny days after becaming payahle (whether formally dem

ested in him shall

the lessee while the demised picces of lamd or any part thereol remain ¥

. L4 tned shall not be
become insolvent or il sy covenant on the lessee's parl herein contained

. : ; lessar at
performad or observed them and in any of the said case It shall be lawful for the les ;

. 4 : ; i it of
anytime thereafler to declare to Whole or any part of the said sccurity deposit

Rs.,1256500] =, 1o be forfeited and also to reenter upon the demised picces of lnn}l o

any part thereof in the name of the whole and thercupon this demise shall absolutely

determine but without prejudice to the right of action of the lessor in respect of any reach

or non-observance of the lessce’s covenants herein contained. )

(2) The expiry or determination of the lease, the lessce shall be at liberty to remove,

carry and dispose of all the stocks of the mineral extracted ond all engines, machinery,

anticles and other things whatsoever (not being building or bricks or stones) within one
month or extended period granted by the Government after paying dead rent and
scigniorage fec and other sums which may be due and performing and observing the

covenants on his part hereinbefore rescrved and contained and also making good any

damages done by the such removal but not building which shall be erected on the said

demised places of land by the lessce and left thereon at the determination of the lease and

shall be the absolute property of the lessor whio shall not pay any price for the same

mount] dead re

L al and seigniorage fee and

(3) If the lessee shall have paid the [knock-dow

ditions on hi R
duly observed and performed the covenants and con n his part herein contained

. .4 10 him a .
th= said deposil of Rs.!f?.e.f.l?.?'shall be rewmes tthe expiration of the sajy

term of .., \P...years,

:‘::‘."‘_ S i ECTY M‘\"M*
. LESSEE assT I 3 'E&O;GWWGY.

: \Oav
.. SVTAMA GOV OF ANDWRA pRogesy,

} ‘-‘(GA“‘)I;‘/ Mu’/ HYDERABAD,
Dove Erpren e Seanned i E———
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for and

I any question of difTerence or dispute shall arise between the parties hercta or any -
persons claiming under them respectively concerning the [knock-doswn-amount] dead rent
and scigniorage fee hereby teserved or touching the construction of any clause herein
containad or the vights, duties or liabilities of the parties hereunder or in any other way
touching or ari_.\'iug out of these presents the same shall be referred to the Director of
Mines & Geology whose decision thereon shall be final and binding on the parties
thereto, o =

. deo G :hv;wn!) Kumay R eddy H-i,«low;b iu!
In wilness whereol., .....,.... Assl, Dircctor of Mincs & Geology of.cvvvivveerennn acting

on behalf of and by order and direction of the Government of Andhra Pradesh the lessee

have hereto set their hands the day and year firsl above writing.

THE SCHEDULE
c % : Boundaries
Namco NAmc o - - . North,
the Taluk Village Survey filed | Extent Nos | Assessment Sc:uh West
and East
1 2 3 4 _ S 6
Dead Qurr
Hoqalonpy[Bandooqsp 268 [Acla-ys o ChdiE
126 log[~ anctored
L Fea
o LIf'—
TV
Ve 'Fﬂ)lu
Signed and delivered by the aboye name in the presence o!‘_

c._s..'j“,‘.,,

ASST. DIRECTOR OFMINES& GEOLOGY,

LESSEE
- NSSHRRMReCrOR O
—_ MINES aND GEOLOGY
¢. SUJAA GOV1, OF ANDHRA PRADESH
i HYDERABAD,
ML\ V—}—v-f Pm\/’k««-
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DEPARTMENT OF MINES & GEOLOGY

Notice o oe/RGR/003s N

Dated:08.07.2022

Sub: Mines & Quarries - Renewal of Quarry Lease for Road Metal, over an extent of 5.038
Hain Sy.No. 268 of BandaRaviryal Village, Abdullapurmet Mandal, RANGAREDDY District
filled by Shona Engineers - Scrutinized Quarry Plan alongwith EC,CFE & CFO - Called for -

Regarding.
Ref: LESSEE ID: 1511080116 .

ok ok %k 3k ok ok

shona Engineers filled application for Renewal of Quarry Lease for Road Metal, over an

extent of 5.038 Ha in Sy.No._268 of BandaRaviryal Village, Abdullapurmet Mandal,
RANGAREDDY District for a period of 20 Years.

As per TSMMC Rules, 1966 the renewal applicant is requested to submit Scrutinized
Quarry Plan alongwith Environmental Clearance; Consent for Establishment and
Consent for Operation from the authority concerned within (6) months from the date of
this notice so as to consider the renewal of Quarry Lease.

M. Venkateshwarlu
Deputy Director of Mines & Geology,

To

Shona Engineers

Copy to:

The Director of Mines & Geology:

Hyderabad

The Asst. Director of Mines & Geology
RANGAREDDY

*** Thisis a computer-genefumd document. No signature is required. ***
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